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WELFARE (SHRI SALEEM IQBAL
SHERVANI): (a) CGHS is not an allied service.
CGHS is a subordinate office of Dte. General
of Health Services.

(b) and (c) Generally in Delhi the officers
and staff are, transferred on completicn of a
specified tenure in a particular place, keeping
in view the exigencies of work and public
interest.

(d) and (e) A practice of transfering officers
and staft from time to time, is being followed
with a view to improving efficiency and
rotating the incumbents.

Shortage of Malaria Drugs in Gujarat

2947. SHRI AHMED PATEL: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Government are aware that
there is acute shortage of malaria drugs to
control P. Falciperum Strain of malaria in the
State of Gujarat and other parts of the country;

(b) if so, the reasons therefour; and

(¢) what action Government have taken or
propose to take to make essential malaria drugs
available in plenty in Gujarat and other parts
of the country?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SALEEM IQBAL
SHERVANI): (a) to (¢) As reported by the

* Directorate of National Malaria Eradication

Programme (NMEP) and the Govt. of Gujarat,
there is generally no shortage of anti-malaria
drugs to control P. Falciparum malaria in the
Country including the State of Gujarat.

These drugs are procured and supplied to
the States/UTs According to their technical
requirements.

Increase in seizure of foreign currency

2948. SHRI RAHASBIHARI BARIK: Will
the Minister of FINANCE be pleased to state:

(a) whether the incidents of the seizure of
foreign currency have increased in 1995 and
1996;

(b) if so, the reasons therefor;

(¢) the steps taken to initiate action against
the persons involved in smuggling of foreign
currency; and

[RAJYA SABHA]

to Questions 116

(d} the details thereof?

THE MINISTER OF FINANCE (SHRIi P.
CHIDAMBARAM): (a) to (d) The Information
is being collected and will be laid on the Table
of the House.
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Arrears of Income tax from Nationalised
Banks

2950. SHRI SOLIPETA RAMACHANDRA
REDDY:
DR. MOHAN BABU:

Will the Minister of FINANCE be pleased
10 state:

(a) the amount outstanding from
nationalised banks on account of arrears of
Income Tax at the end of 1995-96, bank-wise;

(b) the reasons for accumulation of arrears;

(c) whether, timely follow-up measures
were taken by the IT authorities; and

(d) the steps taken to realise the arrears early
and action taken to get the stay-orders vacated;
if any?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) to (d) Tax arrears of
nationalised banks at the end of 1995-96, is as
per Statement (See below). The arrears pertain
to cases which have been disputed .at various
stages of appeal, and in ‘most cases recovery
process has been stayed. Since the disposal of
such appeals take considerable time, arrears
accumulate with completion of subsequent
assessments on-similar grounds. In the
remaining cases, assessments were completed

in the month of March, 1996 and consequently -

demands raised had not fallen due for payment
collection. .

Recovery of arrears is an ongoing process.
Steps taken for recovery of arrears include issue
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of show-cause notices and attached of movable
and immovabie assets. Where recovery is
stayed by Appellate Authorities steps are taken
to get these vacated Recovery of arrears,
especially in the bigger cases, is closely
monitored at all levels.

Statement
Tax Arrears of Nationalised Banks at the end
of 1995-96

S1. No. Names of the Nationalised Amount
Banks outstanding

as on 31.3.1996

(Rs. in crore)
1. Oriental Bank of Commerce 24.82
2. Punjab National Bank 289.36
3. Punjab & Sind Bank 6.43
4. New Bank of India 6.44
5. State Bank of Travancore 21.27
6. Bank of India 65.06
7. Dena Bank 16.30
8. Union Bank of India 23.09
9. Syndicate Bank 32.30
10. State Bank of Mysore 12.01
11. Canara Bank 43.37
12. Vijaya Bank 22.79
13. United Bank of India 171.49
14. UCO Bank 35.50
15. Allahabad Bank 14.46

16. State Bank of Bikaner & Jaipur 14.15

Credit rating agencies in the country

2951. SHRI ASHOK MITRA: Will the
Minister of FINANCE be pleased to state:

(a) the number of credit rating agencies
operating in the country and their capital
structure;

(b) whether foreigners permitted to hold a
majority of the equity in such credit agencies;
and

(c) whether there is any proposal under
Government's consideration to introduce an
arrangement whereby a public issue proposed
by any company has to be preceded by a
compulsory examination of the proposal by a
recognised rating agency?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) The informating is



